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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH

0.A. No.___ 36 of 1993,

DATE OF DECISION__14=1-1993

Mr RN Periyasamy & 3 others Applicant (s)

Mr P Sivan Pillaj Advocate for the Applicant (s)

Versus

UoI through, Gensral Manager, respondent (s)
Southern Railyay, Madras & 2 others

Mr TPM Ibrahimkham, . ______ Advocate for the Respondent (s)

‘CORAM :

The Hon'ble Mr. SP MUKERJI, VICE CHAIRMAN

&

The Hon'ble Mr.AV HARIDASAN, JUDICIAL MEMBER

HpPONS

Whether Reporters of local papers may be allowed to see the Judgement 7\Ze7

To be referred to the Reporter or not?  p<* A
Whether their Lordships wish to see the fair copy of the Judgement?
To be circulated to all Benches of the Tribunal ?

JUDGEMENT
(Hun'bie 5hri AV Haridasan, Judicial Mamber)
The applicants 4 in number who hadAbeén Caéual Emplo-
yees under the Railuways upto tha.year 1985 sought re-employment
collectively by Piling representations. Finding that their

enoke
request for re-engagement did not ewitse any response while

B_—
persons junior to them in casual service are being re-engaged,
the applicants have filed this application praying that the
respondents may be directed to publidizthe Divisional Seniority

list of open line post 1.1.1981 casual labourers, giving copies

of the list to the applicants, to re-engags the applicanté.as
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-2-
Casual Labourers forthwith with all a&andant benefits and faor

the conssquential benefits.

2, When the application cams up far haéring, the learned
ceunsél ﬁn either sids submittad‘that it will be appropriate if<
the application is disposad of with a diractionyto the third
reépondant.tu have the representations of the applicants disposed

‘of by a competent authobity within a reasonable tima.

3. In the above light, we allow the M.P-100/93 for joint
application, admit the original application and dispose it of

with a direction to the‘third respondent to have the represen-
tations submitted by the appllcants on 19 7. 1991 at Annaxure-ﬁ1

“ by the competent authority ™

disposed oﬂ‘u1th1n a period of two months from the date of receipt
of a communication of this erder. If the originmal representation
is not readily traceable with the third respondent, we direct

that Annexure-A1 may be made use of for the purpose of disposal.

There is no order as to costs.,
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(AV HARIDASAN) (5P MUKERJI)
JUDICIAL MEMBER ST VICE CHAIRMAN

- 14-1-1993
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